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None is present for the appellant. Learned Departmental
Representative has brought to the notice that appeal is of the year
2018. It was filed with delay. However, the delay was condoned
subject to cost. It is mentioned that there has been subsequent
regular absence on the part of the appellant. Even for mentioning
about the compliance of payment of cost, none appeared except a
letter which was sent to the Registry. It has also been mentioned
that the concerned Counsel was contacted a day before, who has

responded that the matter shall be adjourned in his absence.

2. In view of the submissions, file is perused. Perusal thereof
shows that the condonation of delay application was allowed vide

Order dated 26.11.2018. It was after three adjournments since



E/52912/2018

then that compliance of the said order was mailed by the appellant
that too without making presence in person. That said compliance
letter was sent on 5.04.2019, since then till date, there is not a
single presence on part of the appellant. Further perusal reveals
that vide Order dated 1.11.2019, one last opportunity was given to
the appellant that too on the ground of appellant being Government
department. In the land of Rule of law, such laxative attitude
cannot be extended even to the Government departments specially
with such casual attitude of the learned Counsel of the appellant

as brought to the notice of the Tribunal.

3. In these circumstances, | am of the opinion that the
appellant has been intentionally absenting and there is apparent
non-prosecution on part of the appellant. Since the appeal is
pending adjudication since 2018, | do not find it to be a case, in the
given facts and circumstances to be adjourned any further.
Consequent thereto, the appeal is hereby dismissed for non-

prosecution.
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